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SYNOPSIS  

That the Applicant is raising the issues of illegal encroachment of forest land 

(Gramya Jungle) by constructing tailing pond and approach road, destruction 

agricultural land  and polluting the local nallah called as  Haladikani Kata by 

M/s. JSW- BPSL at Sripura Village in District: Jharsuguda, Odisha. That the 

Applicant also on dated 13/10/2025 complained to the authorities, however no 

action has been taken so as to evict the illegal encroachment. This is a clear case 

of violation of Forest Conservation Act 1980 as the industry is using the Forest 

land without prior approval from Central Government. 

     LIST OF DATES 

25/10/1980 Forest Conservation act came into force throughout India and no 

forest land can be diverted without prior approval of central 

government. 

15/09/2006 EIA Notification came into force with provision for prior 

environment clearance for sponge iron plants with more than 200 

Tons per day Capacity. 

10/06/2013 NOC issued by Sripura GP in favor of BPSL for construction of 

tailing pond. 

08/09/2021 Sarpanch Sripura GP made a representation before DM 

Jharsuguda to stop the construction of tailing pond of JSW- 

BPSL. 

13/09/2021 Sarpanch Sripura GP wrote a letter to the Regional Officer SPCB 

Jharsuguda regarding of withdrawal of NOC dated 10/06/2013 

granted in favor of Bhusan Power Plant. 

22/09/2021 Project director R&R Jharsuguda wrote a leeter to Tahasildar 

Jharsuguda and RO SPCB to conduct inquiry. 
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11/07/2022 Sarpanch Sripura GP wrote a letter to Tahasildar Jharsuguda for 

identification of vacant Govt. land in the GP. 

18/07/2023  Environmental Clearance granted in favor of BPSL  

29/07/2025 Sarpanch Sripura GP wrote a letter to DFO Jharsuguda for 

providing saplings for plantation in Sripura GP. 

16/08/2025 DFO Jharsuguda asked to Forest range Officer to supply 1000 

sapling for plantation in forest and government land in Sripura 

Panchayat. 

21/08/2025 Sarpanch Sripura GP wrote a letter to DFO Jharsuguda for 

permission for intensive plantation in barren forest land near Ash 

Tale pond of JSW-BPSL. 

09/09/2025 DFO Jharsuguda wrote a letter to Sarpanch Sripura GP regarding 

plantation in the barren forest land near  Ash Tale Pond of JSW- 

BPSL. 

13/10/2025 Applicant made representation to all the concerned authorities. 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

(Under Section 14, 15, 20 r/w. Section 18(1) & (2) of the National Green 

Tribunal Act, 2010) 

ORIGINAL APPLICATION NO ------ OF 2025 

IN THE MATTER OF: 

Digambar Bhoi, S/O- Jeherulal Bhoi, aged about- 51 years, At/Po- Siripura, Dist- 

Jharsuguda,Pin- 768202     …..APPLICANT                                                                 

Versus   

1. STATE OF ODISHA Through Chief Secretary, Government of Odisha, 

Lokaseba Bhawan At/po-Bhuabneswar, Dist-Khurdha, 751001 email: 

csori@nic.in 

2. District Collector Jharsuguda, At/Po- Office of the District Magistrate 

and Collector Jharsuguda PIN-768204 Odisha, Email- dm-

jharsuguda@nic.in  

3. Member Secretary, Odisha State Pollution Control Board, At/Po- 

A/118, Unit-VII,Nilakantha Nagar, Bhubaneswar, PIN-751012, Odisha 

Email: member.secy@ospcboard.org  

4.  Tahasildar Jharsuguda, At/Po- V25R+WRH, Kolabira Rd, 

Badheimunda,    Jharsuguda, Odisha 768202, Email- tah.jharsu-

od@nic.in 

5. Divisional Forest Officer, Jharsuguda, At/Po- Office of the Divisional 

Forest Officer AT/Po-Badmal,KM Road, Jharsuguda, Pin-768202, Email-

dfo.jharsuguda@odisha.gov.in  

mailto:csori@nic.in
mailto:dm-jharsuguda@nic.in
mailto:dm-jharsuguda@nic.in
mailto:member.secy@ospcboard.org
mailto:tah.jharsu-od@nic.in
mailto:tah.jharsu-od@nic.in
mailto:Email-dfo.jharsuguda@odisha.gov.in
mailto:Email-dfo.jharsuguda@odisha.gov.in
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6. The Secretary, Ministry of Environment, Forest and Climate 

Change, Indira Paryavaran Bhawan, Jorbag, Newdelhi 110003, Email-

secy-moef@nic.in 

7. Deputy Director General of Forests (C), Ministry of Environment, 

Forest and Climate Change, Integrated Regional Office, Bhubaneswar), 

A/3, Chandersekharpur, Bhubaneswar – 751023, Email: roez.bsr-

mef@nic.in 

8. M/s. JSW Bhushan Power & Steel Limited (JSW BPSL), Represented 

through its Managing Director, At/- Thelkoloi, Po Lapanga, Tehsil 

Rengali, District Sambalpur, Odisha 768212  …RESPONDENTS 

I. The address of the Counsel of Applicant is given for the service of 

notices of this APPLICATION 

II. The addresses of the Respondents are given above for the service of 

notices of this APPLICATION.  

III. That the Applicant is raising the issue of illegal encroachment of forest 

land by M/s. JSW- BPSL located at Village: Sripura, District: 

Jharsuguda, Odisha. That the respondent unit was granted environmental 

clearance on dated 13/01/2023 and subsequently amended on dated 

18/07/2023. Though the state respondents are well aware about the 

illegal encroachment of forest land by the Respondent unit but no action 

has been taken as on date. Hence this application. 

IT IS MOST RESPECTFULLY SHOWETH 

1. That the Applicant is a social worker and local villager concerned with the 

illegal encroachment of forest land by the Respondent Unit in the locality. 

The applicant has brought the issue regarding illegal encroachment of forest 

mailto:secy-moef@nic.in
mailto:roez.bsr-mef@nic.in
mailto:roez.bsr-mef@nic.in
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land to the notice of all concerned authorities, the authorities did not take 

stringent action to remove the illegal encroachment of forest land by the 

private respondent, for which the applicant has brought this application 

before the Hon’ble Tribunal. 

2. That the Respondent Unit M/S JSW- BPSL has obtained environmental 

clearance in the name of  M/s BHUSHAN POWER & STEEL LIMITED 

on dated 13/01/2023 and subsequently amended on dated 18/07/2023, the 

said respondent Unit is now operating an integrated steel plant with capacity 

of Coal Washery 1x1.0 MTPA + 1x3.5 MTPA, Beneficiation Plant 1x1200 

TPH (6.5 MTPA Product), Pellet Plant 4.0 MTPA, Sinter Plant 1x105 m2  + 

1x450 m2 (Total: 5.9 MTPA), DRI Kiln 12x500 TPD (2.0 MTPA), Coke 

Oven 1x0.45 MTPA (Non Recovery Type) 1x1.2 MTPA (Recovery Type), 

Blast Furnace 1x1120 m3 + 1x2015 m3 (Total: 2.35 MTPA), EAF/Zero 

Power Furnace (ZPF) SMS-1: EAF: 4x105 T SMS-2: EAF: 1x75 T + ZPF: 

1x75 Ton (Total: 570 T), LF 6x100 Ton + 2x75 Ton (Total 675T), VD/AOD 

2x100 Ton + 2x75 Ton, HMDP 2x100 Ton, Lime Plant 3x300 TPD + 2 x 

600 TPD, Dolo Plant 1x600 TPD, Oxygen Plant 1x400 TPD + 1x660 TPD + 

1x1000 TPD + 3x200 TPD, Billet caster (1x3) + (2x4) Total Strands 11 Nos, 

Thin Slab Caster 2x1 Strand, CSP 4.0 MTPA, Cold Rolling Mill 2.5 MTPA, 

Pipe and Tube Mill 0.8 MTPA, Galvanising / Galvalume Line 1.3 MTPA, 

Colour Coating 0.7 MTPA, WRM 0.60 MTPA, Bar and Rod Mill 0.60 

MTPA, Captive Power Plant Total 546 MW: 3x130 MW (CFBC Coal & 

WHRB of DRI 5-12) + 40MW (AFBC & DRI 1-4) + 60MW (AFBC&DRI1 

4) + 16MW WHRB of HR coke oven + 40 MW (250 TPH process steam 

boiler (Coal/Gas based), Cement Plant (Slag cement grinding and blending 

unit) 2.0 MTPA, Slag processing for aggregates - 300TPH + 150 TPH, Iron 

ore crusher for quality improvement - 350TPH. Copy of the amended EC 

letter dated 18/07/2023 is annexed here unto as ANNEXURE-1. 
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3. That the respondent Unit has illegally encroached forest land recorded 

under the Khata No.178 Plot No. 2157, 2160, 2144, 2111 and 2113 of 

Mouza-Sripura, PS/Tahasil & Dist. Jharsuguda and the same is 

recorded as Gramya Jungle Kisam and the abovementioned plots are being 

illegally used by the respondent company for the purpose of approach road 

and tailing pond by dumping industrial slags on the approach road. 

Further the saplings planted by the villagers were destroyed by the private 

respondent by plying of its vehicles. The plant is located in Sambalpur 

District but all its Tailling Ponds have been constructed in a scattered 

manner amidst the agricultural land and village commons encroaching 

upon the Gramya Jungle Land in Sripura Village of Jharsuguda 

District. Copy of the ROR suggesting the above-mentioned plots are 

recorded under the Kisam of Gramya Jungle is annexed here unto as 

ANNEXURE- 2. 

4. That the Applicant on dated 13/10/2025 filed one complaint before the 

Collector- Cum- Chairman District Forest Committee, requesting to conduct 

an inquiry into the illegal encroachment of forest land, however the 

concerned authority did nothing even after receipt of the complaint. Copy of 

the representation dated 13/10/2025 made by the Applicant is annexed here 

unto as ANNEXURE-3. 

5. That the DFO Jharsuguda acting upon the complaint of the Applicant dated 

13/10/2025 wrote a letter on dated 22/10/2025 to the Range Officer 

Jharsuguda range to conduct an joint verification along with the Revenue 

officials and to submit a detailed report within 15 days, however as on date 

the Range Officer has not   carried out inspection of the site in question. 

Copy of the letter dated 22/10/2025 is annexed here unto as ANNEXURE-4. 

6.  It is further submitted that the Sarpanch of Sripura Grampanchayat on dated 

29/07/2025 also made a representation before the DFO Jharsuguda for 

plantation of 1000 saplings on the Gramya jungle land and other community 
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land of the village and subsequently brought to the notice of the authorities 

on 21/08/2025 regarding the maintenance of those plantations for next5 

years by the private Respondent. Copy of the representation dated 

29/07/2025 and 21/08/2025 made by the Sarpanch of Sripura 

Grampanchayat is annexed here unto as ANNEXURE-5 series. 

7. That the DFO Jharsuguda Division on dated 16/08/2025 wrote a letter to the 

Forest Range Officer Jharsuguda to supply 1000 seedlings to Sripura Gram 

Panchayat for Plantation under the programme Ek Ped Maa Ke Nam. Copy 

of the letter dated 16/08/2025 is annexed here unto as ANNEXURE-6. 

8. It is not out of place to mention here that the without diversion of 32.77 

Acres of forest land, the unit was granted Environment Clearance for 

the project. As such project proponent also obtained the environment 

clearance by suppressing the fact about involvement of forest land. It is 

further submitted that there has been no consent of Sripura Gramsabha for 

use of forest land as mandated under Forest Rights Act 2006. 

9. That in the EC letter under the heading of “Land Requirement (in Ha) of the 

project or activity” it is specifically mentioned that “No Forest Land is 

involved as reported by the PP” which is a complete false statement as the 

user agency has illegally encroached 32.77 Acres of forest land and 

constructed approach road and tailing pond of the project.  

10. It is most humbly submitted that in the EC letter in point No. 11 it is 

categorically mentioned that “Concealing factual data or submission of 

false/fabricated data and failure to comply with any of the conditions 

mentioned above may result in withdrawal of this clearance and attract 

action under the provisions of the Environment (Protection) Act, 1986” as it 

is evident from the records the user agency has submitted false data for 

which the EC is liable to be withdrawn from immediate effect. 

11. Jharsuguda District is having only 15.8 percent of forest cover (State of 

Forest Report 2023) in contrast to the mandate of 33 percent coverage as per 
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the National Forest Policy 1988 and is far below the expected forest 

coverage.  

12.  That the photographs of the site in question also suggests the user agency 

has constructed a approach road and tailing pond in the forest land by 

clearing trees and saplings which are planted by the villagers of Sripura 

under the scheme of “Ek Ped Maa Ke Nam 2.0” programme. Photographs of 

the site in question is annexed here unto as ANNEXURE-7. 

13.   It is not out of place to mention here that due to the tailing pond of the 

Private Respondent a local nallah known as Haladikani Kata is also getting 

polluted and the surrounded agricultural lands are also getting affected due 

to the Private Respondents tailing pond. Since the Tailing Pond is adjacent to 

the Pond, all the fine dust of iron ore is being spread over the water body as a 

layer apart from the seepage water from Tailing Ponds also contaminate the 

water bodies and agricultural land. The tailing ponds are creating so much 

nuisance. It is extremely difficult for the villagers for a peaceful existence. 

There is already a sedimentation of the iron dust in the pond and when 

people use it, they complaint of the skin diseases. Photographs of the site 

clearly depicts the state of affairs of the impact of tailing ponds. 

14.  It is further submitted that the Sarpanch of Sripura Gram Panchayat on 

dated 08/09/2021 wrote a letter to the Collector Jharsuguda to stop the 

construction of tailing pond of the Private Respondent so as to protect the 

cultivated farm lands of the local farmers. Copy of the letter dated 

08/09/2021 is annexed here unto as ANNEXURE-8. 

15.   That acting upon the complaint of Sarpanch Sripura Gram Panchayat dated 

08/09/2021 the Project Director, R&R Jharsuguda on dated  22/09/2021 

wrote a letter to the  Tahasildar, Jharsuguda and Regional Officer SPCB, 

Jharsuguda to conduct an enquiry upon the allegations of Sarpanch, that 

acting upon the letter of the Project Director, R&R Jharsuguda the 

Tahasildar, Jharsuguda and Regional Officer SPCB, Jharsuguda inspected 
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the site in question and found that, “During visit and as per the Revenue 

Inspector (Rl) report there are around 60 acres of agricultural land under 

cultivation toward down site of the tailing pond. So, if any collapse of wall 

happens in future, it will affect the agricultural land.” Copy of the letter 

dated 22/09/2021 written by Project Director, R&R Jharsuguda and 

inspection report is here unto annexed as ANNEXURE-9 series. 

16.  That the Sarpanch of Sripura Grampanchayat on dated 10/06/2013 has 

issued one No Objection Certificate (herein after referred as NOC) in favor 

of Bhusan Power & Steel Ltd.  stating that the Panchyat has no objection if 

the Bhusan Power & Steel Ltd. is doing any industrial activity or 

construction of tailing pond on or over its own land situated in Mouza- 

Sripura, however the Sarpanch of Sripura Grampanchayat on dated 

13/09/2021 intimated the Regional officer of SPCB that the panchyat has 

revoked the NOC dated 10/06/2013 in favor of Bhusan Power & Steel Ltd. 

Copy of the NOC letter dated 10/06/2013 and revocation letter dated 

13/09/2021 is annexed here unto as ANNEXURE-10 series. 

17. It is humbly submitted that if the forest land is involved in any project, 

then no work should be allowed even in non-forest land. The respective 

paragraph of the clarification as guideline under Forest Conservation 

Rules is reproduced as follows 

“4.4   Projects Involving Forest as well as Non-forest Lands. –Some 

projects involve use of forest land as well as non-forest land. State 

Governments/project authorities sometimes start work on non-forest 

lands in anticipation of the approval of the Central Government for 

release of the forest lands required for the projects. Though the 

provisions of the Act may not have technically been violated by starting 

of work on non-forest lands, expenditure incurred on works on non-

forest lands may proved to infructuous if diversion of forest land 
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involved is not approved. It has, therefore, been decided that if a project 

invites forest as well as non-forest land, work should not be started on 

non-forest land till approval of the Central Government for release of 

forest land under the Act has been given.” The position of MoEFCC in 

the above para has been reiterated in its letter dated 21st March 2011. 

Copy of the Letter dated 21st March 2011 is annexed here unto as 

Annexure-11 

18.  That apart from the illegal encroachment on the part of the private 

respondent, it is a clear case of inaction on the part of state respondents 

and regulatory authorities, Without verifying the status of land, the State 

Pollution Control Borad should not have granted Consent for the tailing 

ponds on the Forest land and proximity to water body and agricultural 

land. Hence it is a clear case of dereliction of duty and latches on the part 

of the State Pollution Control Board who granted the Consent without 

visiting the site and verifying the land records. So also the Latches on 

part of DFO Jharsuguda who was a mute spectator to the non-forest use 

of a forest land even though same may not be a reserve forest but a 

revenue forest under the Control of Tahasildar Jharsuguda. The DFO 

failed to discharge his duty in terms of not taking any action against the 

private respondent as because the Tailing Pond on Forest land requires 

prior approval and in the present case no approval from central 

government has been obtained under Forest Conservation Act 1980. 

Similarly, the DM Jharsuguda and Tahasildar Jharsuguda has a duty to 

stop construction of the structures of Government Forest Land by 

evicting the private company from the land but no action has been taken 

as on date even after the first complaint is of 2021. Hence all the officers 

who failed to discharge their obligation in protecting the forest land as 

well as failed to ensure due diligence prior to grant of Consent are 

required to be identified and prosecuted accordingly both in disciplinary 
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as well for criminal negligence. 

19. That the objective of the Forest (Conservation) Act of 1980 is to prevent 

further destruction except where it was unavoidable and checks and 

balances could be built in. Thus, it has avoided arbitrary de-reservation 

of large blocks of forests.  

20. Section 2 of Forest Conservation Act of 1980 says that “Restriction on 

the de-reservation of forests or use of forest land for non-forest purpose: 

Notwithstanding anything contained in any other law for the time being 

in force in a State, no State Government or other authority shall make, 

except with the prior approval of the Central Government, any order 

directing- (i) That any reserved forest (within the meaning of the 

expression “reserved forest” in any law for the time being in force in that 

State) or any portion thereof, shall cease to be reserved: (ii)That any 

forest land or any portion thereof may be used for any non-forest 

purpose: (iii)That any forest land or any portion thereof may be assigned 

by way of lease or otherwise to any private person or to any authority, 

corporation, agency or any other organization not owned, managed or 

controlled by Government: (iv)That any forest land or any portion 

thereof may be cleared of trees which have grown naturally in that land 

or portion, for the purpose of using it for re-afforestation. 

21. It is humbly submitted that construction activity has been carried out 

without Approval of Central Government under Section 2 of Forest 

Conservation Act 1980. In K.M. Chinnappa v. Union of India, 2003 AIR 

SCW 23, the Honble Supreme Court observed that unless and until the 

Central Government's permission is obtained under the Forest 

(Conservation) Act, no forest land can be allowed to be used for non-

forest purposes. 

22. In T.N. Godavarman Thirumulkpad vs. Union of India WP© 202 of 1995 

and order dated 12/12/1996, the Supreme Court examined the National 
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Forest Policy and issued certain directions in the light of the provisions 

of the Central Act. Direction 1 is important and reads as under: 

“In view of the meaning of the word "forest" in the Act, it is 

obvious that prior approval of the Central Government is required for 

any non-forest activity within the area of any "forest". In accordance 

with Section 2 of the Act, all on-going activity within any forest in any 

State throughout the country, without the prior approval of the Central 

Government, must cease forthwith. It is, therefore, clear that the running 

of saw mills of any kind including veneer or plywood mills, and mining 

of any mineral are non-forest purposes and are, therefore, not 

permissible without prior approval of the Central Government. 

Accordingly, any such activity is prima facie violation of the provisions 

of the Forest Conservation Act, 1980. Every State Government must 

promptly ensure total cessation of all such activities forthwith”. 

GROUNDS 

A. That the Unit has illegally occupied Forest Land without approval from 

Central Government under Van (Sanrakshan Evam Samvardhan) 

Adhiniyam 1980 previously known as Forest Conservation Act 1980, 

hence the same is a continuing violation and needs to be evicted from Forest 

land and there after restoring and reclaiming the land with indigenous tree 

plantations on the said land. 

B. For that the user agency has suppressed the fact that involvement of forest 

land in the expansion project and for the same the EC is liable to be 

withdrawn with immediate effect. 

C. For that the user agency has failed to obtain Forest Clearance from the 

Central Government. 

D. For that the user agency is polluting the Local Pond known as Haladikani 

Kata and the surrounding agricultural lands. 
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LIMITATION 

That the Unit has illegally encroached forest land without prior approval from 

the competent authority and in this regard the applicant villagers also made 

representations to all the concerned authorities on 13/10/2025 and the present 

application is filed within six months from the letter. Hence the application is 

filed in time and there is a subsisting cause of action because of the illegal 

encroachment of forest land still continues and hence the original application is 

not barred by limitation. 

  

INTERIM PRAYER 

Constitute an independent fact finding committee to ascertain the factual 

position of involvement of forest land in the project and further assess the 

environmental compensation for ecological loss and illegal encroachment of 

forest land. 

PRAYER 

In view of the facts and ground set out in the Original application, the applicant 

humbly pray for the following reliefs 

I. Direct the MoEFCC to withdraw the EC letter dated 18/07/2023 with 

immediate effect for suppression of facts regarding forest land. 

II. Direct the District Collector to Restore the Forest Land and evict the 

private respondent from the Forest land in Sripura Mouza. 

III. Constitute a committee to assess the environment compensation for 

illegal encroachment of forest land by the private respondent and 

recover the same. 
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IV. Fix the accountability of the public authorities for their inaction and 

identify the officers who has allowed the private respondent to use the 

forest land without approval from MoEFCC, Govt of India. 

Pass such other orders/directions as may be deemed fit and proper 

(including appropriately moulding the reliefs) in the bonafide 

interests of justice.      

DATE-29/10/2025     

      APPLICANTS THROUGH      

       ADVOCATE 
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ANNEXURE-9B



NO OBJECTION CERTIFICATE 

This is ceitty that Sripura Gram Panchayat have NO OBJECTION as per resolution passed in meeting vide 

Resolution No. 1.0sted 30/0A/2013, that, if ühushan Power & Steel Ltd. Is doing any Industrial actrvites 

3r const rut Tailing Pond on or overits own land situated at Haldikaní in Mouza Sripura. 

Sarpgitbasch 
SRIPURA G,L 

Sripura Gram Panchayat 

ANNEXURE-10A

68



RECCIVCD 

GHâN. 

Sarbane Srtpura Gra Panchaya 
BlockOIshrauquda 

ANNEXURE-10B

69



ENGLISH TRANSLATION OF LETTER DATED 13/09/2021

GRAM PANCHAYAT OFFICE, SRIPURA

Sripura, Dist- Jharsuguda (Odisha)

Letter No.- 40 Date- 13/09/2021

To, 

The Regional Officer, Odisha State Pollution Control Board, Jharsuguda

Sub- Regarding revocation of NOC issued in favor of Bhusan Power Plant vide 

Letter No. 12 dated 10/06/2013.

Sir, 

The reason for writing this letter is that the N.O.C given to Bhushan Power 

Plant on 12th November 2013 has been cancelled as per the resolution No. 6 of the 

monthly meeting of the Gram Panchayat held on dated 28.07.2017. The details of 

which have been sent along with this letter.

Yours Faithfully

Sarpanch, Sripura G.P.

70



ANNEXURE-11

71



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, EASTERN 

Digambar Bhol 

State 0fOdisha & Ors 

VAKALATNAMA 

ZONE BENCH, KOLKATA 
Original Application No. 

Versus 

In re: 
of 2025 

APPLICANT 

Advocate 

RESPONDENT'S 
KNOW ALL to whom these present shall come, 1, Digambar Bhoi, S/0- Jeherulal Bhoi, aged about- 51 
years, Auo- Siripura, Dist- Jharsuguda, Pin- 768202, Odisha. That I am the Applicant in the above 

mentioncd case , do hercby appoint (herein after called the advocate/s) to be my/our Advocate in the above 
noted casc authorized him :Sankar Prasad Pani, Advocates, Plot No 2132/48 14 B, Nageswartangi. 
Bhubaneswar, 751002,Mob-no.9437279278, Email-sankarprasadpani@gnail.com Enrollment no. 0-785/07 
and Ashutosh Padhy, Enroll1ment no. O-1018/23,Sri Laxmidhar Rout, Enrollment no. O-612/2007. 
To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may 
be tried or heard and also in the appellate Court inchuding High Court subject to payment of fees separaely 
for cach Court by me/ us. To sign, file verify and present pleadings, appeals cross objections or petitions for 
execution review, revision, withdrawal, compromise or other petitions or affidavits or other documents as 
may be deemed necessary or proper for the prosecution of the said case in all its stages. To file and take 
back documents to admit and/or deny the documents of opposite party. 
To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise 

touching or in any manner relating to the said case. To take execution proceedings. The deposit, draw and 
receive money, cheques, cash and grant receipts thereof and to do all other acts and things which may be 
necessary to be done for the progress and in the course of the prosecution of the said case. To appoint and 
instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby conferred 
upon the Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf. 
And We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his 
substitute in the matter as my/our own acts, as if done by melus to all intents and purposes. 
And I/We undertake that I / we or my /our duly authorized agent would appear in the Court on all hearings 
and will inform the Advocates for appearance when the case is called. 
And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of 
the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate, which he shall 
receive and retain himself. 

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us 
to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the 
said case until the same is paid up. The fee settled is only for the above case and above Court. IWe hereby 
agree that once the fee is paid. I /we will not be entitled for the refund of the same in any case whatsoever. If 
the case lasts for more than three years, the advocate shall be entitled for additional fee equivalent to half of 
the agreed fee for every additior three years or part thereof. 
IN WITNESS WHEREOF /We do hereunto set my /our hand to these presents the contents of which have 
been understood by me/us on this Qqth day of Qtober 2025. 
Accepted subject to the terms of fees. 

Gambas Poha 

Client 
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